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One or two members, including Mr.
Appa MNaidu, refetrred to road over/under
bridges being built at appropriate places.
This is exactly my plea to State Govern-
ments. I made an announcement in my
budget speech that we will take up this
progranmume vety seriously and I earmarked
a certain sum for this purpose. 1 gent
letters in June itself to all State Govern-
ments to send me the list of overjunder
bridges they need. Only one or two
States have replied. I wroteé a letter last
week reminding them that the money is
likely to lapse,

SHRI DINEN BHATTACHARYYA :
The States are hesitating because 50 per
cent of the cost should be met by the
States.

SHRI K. HANUMANTHAIYA : It is
not possible to waive it and it will never
be possible in future. He does not know
the scheme. I will discuss it with him
privately. In fact, this money comes out
of the railway safety fund. It is not the
State Government who have to bear the
burden.

They have to do the preliminary work
like acquisition of land, gnaking of roads
on cither side of the bridpe or railway
track. 8o, he has not understood the
scheme correctly. Once he knawg the
full «cheme I am sure he will support me
and not any other proposal.

One hon. Member referred to Sultanpur-
Howrah line and water-logging at Howrah
Station. 1 will look into that and do
whatever 1 can.

Lastly, the hon. lady Member said that
1 do not take her seriously, Hercafter I
will take her seriously.

SHRI DINEN, BHATTACHARYYA :
He has not said anything about casual
fabour.

SHRI A. P. SHARMA : The fabour
will take care of itself.
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MR. SFEAKER : The questiom is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolida-
ted Fund of India for the service of
the financial year (971-72 for the pur-
poses of Railways, be taken into
consideration.™

The motion was adopted.
MR. SPEAKER : The question is :

*“That clauses 2, aud 3, the Schedule,
clause 1, the Enacting Formutla and Title
stand part of the Bill.,”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause,
I the Enacting Formula and the
Title were added to the Bill.

SHRI K. HANUMANTHAIYA : I beg
to move :

*“That the Bill be passed.”

MR. SPEAKER : The question is :
“That the Bill be passed.”
The motion was adopeed.

MR, SPEAKER : I am happy that we
have been able to find 1} hours for this
Bill. 1 hope there is no other Bill coming
from him.

I1. 13 hrs.

MANIPUR (HILL AREAS) DISTRICT
COUNCILS BILL—(Contd).

MR. SPEAKER: We will resume the
further discussion of the Manipur (Hill-
Areas) District Councils Bill. Shri Tombi
Singh will contiune his speech.

SHRI N. TOMBI SINGH (Inner
Manipur) : Mr. Speaker, yesterday I
mentioned in my opening vemarks that the
views expressed by some of wmy hon.
friends, like Shri Basumatari, came a3 &
complete shock and surprise to us, We
are totally oppossd 4o th¢ proposal of
mictger of Manipur Hill Areas, or any past
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of it, rather even an inch_of it, with
Nagaland or any other neighbouring State
for the matter of that. [ notice that Shri
Besumatari is not here; I wish he were
here. 1 would like to inform him that
charity begins at home. He himself belongs
to the tribal areas of Assam. He hme.elf
represents some very big tribes Let him
begin his charity from his own district.
I think he expects that [ should propose the
merger of his districts with Nagaland, It
would be very unfoitunate and 1 am not
going to do that because I know the full
significance of the Naga extremist movement
now. They are now practising the modern
theory of expansionism in this difficult area.
Operating from Pakistan and China borders
these extremisls are creating difficulties in
the matter of law and order and they are
trying to extend their influence to Assam
and other parts of the neighbouring areas.
In spite of my due respzct to Sh i Basuma-
tari, it is very unfortunate that he 15 perhaps
slumbering 1n his own pjofound ignorance
of what 1s going on n his neighbouring area.
To quote the Cnglish saying, he was
next to the Chur.h but farthest from God.
He was very much profoundly ignorant of
things arcund in  his  neighbouring
areas.

I would like to say with all the emphas-
1s at my command that Manipur will oppose
any proposal to integrate even an inch of it
with any neighbouring area, specially the
neighbouring Nagaland State, with all our
affection and regard for the Nagaland State
and we wish the State all prosperity. In
the last few years we have been seeing very
" uncalled for slogans calling for the merger
of these areas. Perhaps, these fiiends are
just aggressing on the territorial, emotional
and cultural integrity of the people of
Manipur, whether they are in the hills or
they are in the valley. They have failed to
understand the problem that is represented
in this very difficult border unit.

The entire background of the Bill that
has come up before us for discussion and
rlso the series that would be following this
Bill, the North-eastern Reorganisation Bill
and various other measures that will come
up. has indicated wery clearly, beyond any
speck of doubt, that the Government of
India under the very able leadership of the
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Prime Minister have realised the situaton
there and there should be no going back
upon it. It is @ waste of time to entertain
further departure from the pattern that has
been evolved after so much of serious
thought applied to it.

I would Iike to draw the attention of
the House to certain remirks mad: by my
hon. friend from Tripura. I am m
agreement with many things ‘shich he said
but I was extremely surprised when he
ment.oned that India was not a nation at
any time in history. The national boundar-
ies might have been diffe-ent from the
present ones at different tim:, but then I
would like to make this observation. I am
not myself a historian but [ belong to an
area wherc different people, different
cultures, different languages and dialects
prospered iogethér and even then we claimed
to be one ethnic group. Whnatever might
have been the administrative pattern before
the British or the Muslim period, one thing
was very clear that our cultural and natio-
nal boundary was not prot:cted under one
administration, under one king but there
was a very spontaneous cultural and emo-
tional boundary offibating all the units.
Thev might have been under different kings
and under different names of States but there
was such a spontaneous affiliation. In the
course of thousands of years our sub-conti-
nent been enjoying this oneness of culture
and emotional integrity and oneness of spiri-
tual growth that has continued till today. We
are proud to belong to such a country which
has evolved through serious crises and
stresses and at this critical period of our
history we should not even for one moment
have even a doubt whether we were a nation,
whether we have been one or many, We
have been one in spite of many differences,
languages and administrative boundaries.
We have been one culturally and in spiritual
development.

Regarding the clauses and the detailg of
the Bill that we are discussing today [ do
not have much to say. May be, for
administrative reasons and other exigencies
certain provisions have been made.

I would like tor draw the attention of
the House to the erstwhile Union Territo.
ries Act in which certain provisions were
made and tried for a fow years in Tripora
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and in Manipur speciglly. In spite of the
provisions made-similar provisions have
been maintainted, almost copied in this
Bill I do ot consider this will be any handi-
cap in the efficient administration. But
only one warning has to be sounded. I
hope, the hon Minister will note that in
the case of linking up of the District Coun-
cils with the State Government, a p oper
care has to be made that good officers who
belong to Government cadre of a State go
to the District Councils to guide the ad-
ministration of the State and District
Councils with efficiency and also to bring
g¢bout much needed harmony in those areas.
There is no lim.t to the love for autonomy,
to the love for liberty. Once it s
given, it is ever-growing. Therefore, we
can analyse th's view by slightly refeiring
1o the actual geographical position and the
Justification of these six hill districts in the
area in spite of the smallness of the area.
iIf we divide 8000 sq. miles by 6, each
district will get on an average about [300
sq. miles. The density of population on
an average will be about 45 in 1 sq. mile
Natorally, there will be scanty population
and small villages will be far in botween
and each district will have, on an a erage,
about 60,000 population, may be more ol
less, So, each district, particularly,
from the point of view of popula-
tion and also from the point of view of
regional development and economc re-
sources, may be regarded as small.

But then considering the thousands of
years that have bzen wasted under so many
administrations, in respect of communi-
cations, in respect of education, in respect
of go many other development measuies,
the representatives of the people should
receive their adequate amount of rights
and they should be able to «xercise these
Mthmuh their representatives at least
{6t sphere of their development.

] do not propose that these measures
of safeguards, thgse measures of autonomy,
whatever we call them, should continue in
Manipur or in any part of the country for
years (0 come. There should be a fimit
and aow, we hope: that at one stage, the
couptry will be prosperous end the whole
population will be, mere or less, atone

DECFMBER 9 1971

Distt, Councils Bill %

stage of development so that no section, no
area, will need any special protection. So
long as we have not reached that stage,
these areas require a departure for protec-
tion in the matter of political rights and
development rights, some departure from
the normal yardsticks,

In this conection, we would like to
support 1t and we would invite the whole
House to support the measures that have
been introduced here, It was in this area,
in some of the areas at least, that China
and Pakistan tried to infuse the antinational
feeling and they could even train our
youths and, during Gen. Ayub’s time,
through the eastern wing, they could even
get away a large number of youths. Even
from the valley they took away. Now, in
the present context, Ayub Khan and the
military junta of Pakistan must be laughing
at themselves that they tried that. But
now we remember, as we introduced this
measure, that it way in these areas where
the pace of devel pment has bzen slow,
communication has been very poor, facili-
ties were poor in those areas. Thus, the
hostile neighbours could take advantage and
could take the whole of our young men and
women and get them trammed m  anti-
national hastile act.vitics. If we decen-
tralise and increase the pace of ad ninistra-
tion in these arcas wh ch could be dwme in
abundance th-oug these measures, we can
look forward that there will be even very
quick improvement in th: law and ordar
situation in the hill areas,

Another word of warning that I wanted
to sound which I could not make yesterday
is this, about the scrvices. When the
Territorial Council was experimented in
Tripura ond Manipur, we could not give
officers, efficient people because it was de-
clared by the then administration in Tripura
as well as in Manipur that henceforward
whoever is going to the Territorial Councils
would be considered 2s on foreign service.
They will not enjoy amy protection and
they go on their risk. So, they could nmot
get any good officers. Now, these District
Coungils, as we do not aim at furthering
scparation between Council and Counell
and between the valley and the hills and
betwesn other parts of the country and the
hill areas, should be allbwed to comie nearer
and nelrer to one andther and the works
ave done in B quicker pace,
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Then we be yery clear about this
that the State nment as well as the
Home Ministry which is the nerve centre
end which i3 the guiding autherity should
make clear ryles and issue instractions that
officers must be encouraged and the best of
officers must be epcouraged with all the
‘ facilsties given to go to these undeveloped
areas 5o that development as also improve-
ment of thesc arcas must be made at the
quickest possible pace.

I do not have much more to say than
the only point that I would Like to make
before I ¢ nclude and that is that Manipur,
standing in the Far-East and on the eastern
frontier of the country, should be strength
ened and no attempt should be made to
separate the valley from the hills. No
attempt should be made to dsmember
Manipur by taking away a chunk of the
area either from the hills or from the valley
and get it integrated in any neighbouring
State because Manipur has continued for
the last thousands and thousands of years
as one unit, hill and valley and the people,
and I do not know how far I have been
successful in making this point yesterday.
The people are more or less of the same
stock. The difference is only on
the basis of religion and also on the basis
of the facilities of communication.
Otherwise, we do not have basically two
different types of people, The people
there, either in the hills or in the valley,
belong to the same stock, Mangoloid stock,
anthropologically and by customs. About
customs, a very important clausc has been
provided in this Bill.

MR. SPEAKER :
time is up.

The hon. Member's

SHRI N. TOMBI SINGH :
concluding.

I am

These District Councils are empowered
t6 protect their customs and their rites
which are traditionally theirs,

Each tribe, however small it may be,
has its own dialect, There are as many
#s about 200 dialects in the hill areas of
Manipur. Each tribe has great respect
for its dialect, its customs and hand-
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loom and bandicrafts and type of cloth.
EBach tribe uses its own peculiar handloom
cloth at the time of rituals. From this you
can sot how much sentimentdl they are in
protecting their customs and manners. They
have been isolated from the rest of the
world incjuding the negrest neighbour for
thousands of years and so they have the
deepest sentiments for their customs and
manners. So, my fear is that mnless pro-
tection is given to them, the majority of
those who outnumber them will be wiping
out their culture and thelr everything. So,
protection has to be given to their way of
life and their customs and manners.

Moreover, the handloom and handi-
crafts that we see in Manipur are not of
accidental growth. They have grown there
in the conrse of thousands of years. One
secret why Manipur handloom cloth of the
valley as well as of the hills stands the test
of mill cloth is this. Especially the women-
folk of Manipur either in the hills or in
the plains are very conservative about the
dress and they use the handloom cloth in
any feast or function. In fact, practically
there is no weaver class in Manipur. All
Manipuris, beginning from the smail man
up to the king are weavers. The whole
family is a weaver. The tradition has
continued and that is why the Manipuri
handlooms can even today compare well
with mill cloth. The tribel traditions in
the hill areas as well as the tribal areas and
the tribal customs are associated with
handicrafts and handlooms because of this
reason. So, we have to see that these
things are protected......

SHRI P. K. DEO (Kalahandi) : There is
Manipuri dance also.

SHRI N. TOMBI SINGH : I thought
that I should not waste my time by referr-
ing to that, because it is already familiar
to all. Bach tribe has got its own dance
wh'ch is more or less developed. Each tribe
has got its own fribal dances and classical
dances.

In spite of the fact that Manipur has
only a small population and it is small in
size, yet from the oconomic point of view.
this area has to be recognised as an essential
snd integrated part of the country. We
recall today with satisfaction and with
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gratitude the fact that many years back,
Yandiyi had recognised this, and he had
written very sympathetically about it that
in spite of its smatlness, Manipur should
not be mvrged with any other State in its
neighbourhood and that the individuality of
Manipur should be protected.

It is in this context that 1 support this
Bill, and I am ecagerly looking forward to
the passing of the other measure that has
been introduced today, namely the North-
I astern Areas Reorganisation Bill. If these
Bills come into effect, the castern zone will
be developing fast and will be pa rticipating
in the prcgress of the nation. This will
also serve as a lesson to our hostile neigh-
bours who did not care for ,the plight of
their own people in the nooks and corners
but tried to create hostilities in those
undeveloped areas.

1 am thankful to the hon. Prime
Minister and the Home Minister for having
brought forward this measure.

MR. SPEAKER : The hon. Member's
specch is so educative and informative, but
we do not have enough time for it now.

SHRI P. K. DEO : He was a Minister
also before.

SHRI 8. M. BANERJEE (Kanpur) ' [
rise to support the Bill. 1 think this is the
first time that an attempt is made, and
seriously made, to give something to the
tribals of Manipur who have a glorious
tradition and culture. I am sure the dis-
trict councils elected nn the basis of adult
franchise will serve their purpose to great
extent.

It has been stated in the statement of
objects and reasons that it 1s considered
desirable that the people in the hill areas
should be more closely associated with the
development of these areas. With my little
knowledge of Manipur, 1 have wvisited the
place only when, when I could see that
beautiful place-I got an idea, which has been
corroborated by other friends coming from
that area, that the tribals aie being exploi-
ted by outsiders, big busincssmen. The
Manipuris have developed their art and
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beautiful handicraft. We kaow the Manipuri
dresses ; their handicrafts are famous in
the country. But what do they get in
return ? Big bu inessmen fiom Calcutta
and Assam go there and collect the whole
things by giving them a paltry sum even
though the Manipuris have spent days and
nights in getting those beautiful pieces
woven. Thus they are exploited by out-
siders to the maximum. 1 hope that when
the district councils are constituted, this
will stop; even otherwise, Government
should see that this exploitation is put a
stop to.

Even in Expo 70 and in other exhibi-
tions, the handloom products of Manipur
which were exhibited have been highly
appreciated. | know even i:n foreign coun-
tries some ladies who have a fancy for
Manipuri dresses go in for these, They
were captivated by the Manipuri dance,
which is one of the oldest dances of this
country.

So 1 would like to know from the hon.
Minister what positive steps have been taken
to develop that particular area. Manipur
must be developed. After the formation of
the district councils, certain taxes will be
levied a tax on professions and other taxes.
But will that really give some relief or help
in the development of that area? Unless the
Government of India help for somz time to
come the State of Mani>ur even after 1t 15
granted statechood, Munipur cannot be
developed. It has potentialities for deve-
lopment. There are many places of sight-
sceir.g importance. Things can be developed
there. It is high time the Government
thought seriously about the deve'opment of
Manipur and Tripura economically in the
larger interest of the integrity of the
country.

I listened very carefully to the speech
of Shri Tombi Singh who comes from that
area. He montioned many points, They
shou'd be considered in all seriousness. But
I have a feeling that once statehood is
granted, they will be asked to run their
State with meagre resources. Unless resou-
rces are developed and industries are esta-
blished, the State will be depsndent on the
Central Government and they may suffer
because of that dependence,
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So iet the Minisier clarify what positive
steps have been taken to dewelop Maaipur.
After the establishment of Bangla Desh,
there will be some relief for the people of
Tripura because it is closely linked with
Bangla Dash. But the same facilities will
not be available to the peopie of Manipur.
There is the question of distance. The
distance is so much and they will not be
benefited merely because Bangla Desh has
been established.

But it is not so with regard to Manipur
to that extent. 1 would, therefore, while
supporting the formation of district councils
under this Bill, like the hon. Minister to
tell us what are the positive steps which
have been taken by the Government to stop
the exploitation of the tribals there and to
take the goods that they manufacture at a
rcasonable price more for export purposes
and also for internal consumption.

The small scale industries should bs
developed 1n that area. I am sure the Govern-
ment will do it ungrudgingly bccause, as
was very ably pointed out by my hon, friend.
the Chincse influence is therc to some exient
and cven the influence of Pakistan who tell
them that those areas should be se1zed from
India. But these tribil people of Manipur
as in other States like Tripura and Megha-
laya, stuck to their guns, and aso for the
way 1n which they patiently waited for the
grant of Statenood on them, unhke some
neighbours who wanied to secede from the
country sometime ago, [ must congratulate
them, especially al th: time of this emer-
gency, when we are being attaked by our
hostile enemies, the military dictatorship of
Pakistan and also when there is a fear of
our being attackel by another treacherous
enemy, the nc ghbouring Chinese, we should
see that all these people in the a-eas of
Manipur, Tripara and Meghalaya are fully
satisfied. There should be no dissatisfac-
tion there; no discontent there. For that
matter, even if some States were to suffer,
these border States should never suffer, and
they should be developed {o their fullest
capacity 80 that they are able to defend our
borders as and when necessary.

SHRI PAOKAI HACKIP (Outer Mani-
Pur): Mr. Speaker, Sir, the Bill which is
being discussed at the moment is one of the
two Bills introduced in this august House
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for the territory of Manipur. I congratulate
the Prime Miaister and the Mimster of
State, Shri Pantji, for the pains they have
taken and the sympathy theéy have shown in
this matter.

So far as the Bill granting autonomy to
the hill areas of Manipur is concernd, it is
one of continuation of the series of measures
that have been taken by the Center for the,
protection of the tr.bal people in that region
This Bill also, I am proud to say, is con-
cerned with the section of Indian tribal
population living in that part of Manipur.
This Bill, for the first time, is introdueed
for the continued growth and progress of
the people of that region.

In the Bill itself, it is mentioned that
it is to provide a1 opportunity to the tribal
people to come into contact more adequately
with the developmental activities. So far as
the development of that area is concerned,
I wish (o say that the situation obtaining
today 1n regard to the developm=nt is not a
very happy one. It was moare unhappy before
the creation of the five distric.s.

There were s0 many reasons for this
backwardness, such as the activities of some
persons from Nagaland in the course of
their movemet. Those activities stood in
the way of normal development. At the
same time becaus¢ of the limited power
granted to the Government of Manipur
under the Union Territories Act of 1963,
there was some difficulty in the way of
improvements in that area. All these things
contributed to the bickwardness of Manipur.
One shnuld be happy to know thit since
the division ‘of Manipur into a number of
districts, there had b2en som: progress.
When there were no districts, administra-
tion in the hill areas esp:cially was very
slow. N> proper offices were there and
communicatioa was bad. All those facili-
ties ware absent. Since the creation of
the districts com nunications had improved
along with the other things. Today there
is some progress in the hill areas,

I consider this Bill to be one of the
important measures, & sort of a security
meastre to protect the interests, customs
and culture of the tribal people, To be
frank the tribal people had to experience
some difficulties. I referred to the activi-
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ties of some antlssocial clements. 1 do
not want tosay hostile elements-which
have been standing in the way of progress.
But the Goveinment did not lag behind in
taking very prompt measures to curb those
activitics and the Government is very
!umad'nl today.

Sp far as the division of Manipur into
more districts is concerned, I should like
to point out—incidentatly, this is not my
personal desire, it is the will of the people
living in those areas—that in order to
quicken the progress of this region, there
should be more districts. Now we are
having five; out of those five, four are from
ahe hill sreas and one is from the
valley. If the arcas are divided into more
districts, I am sure that the adminstration
wil be more efficient and consequently the
progress will be more swift. I would,
therefore, like to request the hon. Minister
to see that this is done.

So far as the integrity of Manipur is
concerned, my hon. friend has just now
pointed out that not an inch of our land
will be given to any other State. This is
our stand, and we stick to this for all ume
to come.

I would also like to point out here that
some hon. friends yesterday were referring
t6 the problems and difficulties of the hill
areas, and one friend oppositc said that
the tribals were being exploited by the
plains people. There may be a sort of
attitude towards the hill people by the
plains people, but that does not mean that
the tribal people are being exploited. I do
not find any important instance to say that
the tribals are being exploited. On the
contrary, the people have been trying to
live togeths: harmoniously and peacefully.
If we utilise this Bill properly, I think the
progress of Manipur will be improved
very much, and the people as a whole wilt
be able to come into the mainstream of
the country in regard to development and
other aspects.

There are various provisions in this
Bill, and it is said that they could have
fwen improved, There is always scope
for improvernant. That is why 1 say that the
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provisions are for the time beitig adequate.
We will give a trial to them' end sce how
they work, If we find that there is need’
for change, 1 am sure the Government
will consider the matter and change the
provisions for the better.

As a person coming from the hill arcas
and as a Membcer of this party, I support
this mweasure.

SHRI P. K. DEO : Sir, for the last 16
years, 1 have been associated with the
constitutional development of this pretty
fand of Manipur. In 1957, when my
distinguished colleague, Mr Laisram Achaw
Singh made a demand for Statchood from
the opposition benches, T happened to be
present. 1 have watched with interest the
emergence of Manipur from a Class C State
to & Union Territory and now to Statehood.
The Bill has been introduced and it will be
passed. This Bill provides some safeguards
for the interests of tribals and I support it.
At the same time, I would Iike to point
out some lacunae,

11.56 brs
[MR. DEPUTY-SPEAKER in the Chair|

In the hill areas of Manipur, mostly
Nagas live. Nagas live in Nagaland and
in Burma also. There has been some demand
for the integration of some areas of Manipur
in Nagaland, so that all the Naga people may
get a homeland of their own, & bigger
State, and they can rule themselves accord-
ing to their own aspirations. I do not find
any unreasonableness in that demand.
Meghalaya has been cenceded. Mizoram
is going to be formed. Similarly,
if there is a demand for some of
the predominantly Naga aress to be
integrated with Nagaland, there is nothing
unreasonable in it. 1 cannot understand
the amgument of some hon. members
regarding the entity of Manipur. 1t is after
all a feudal legacy. The Manipur we have
today was a former State, and it was kept
intact. That does not mean that the
local people, whose aspirations may be to
be associated with their own kith and kin
in the adjoining arca should bs over-
looked.

SHRIN. TOMBI SINGH: The local
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pedple do not want it. We won the ¢lec-
tions on this issue.

SHRI P. K. DEO : I do not want any
intetruption. The minister is there to
reply.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): They are the representatives
of those people and on this matter, they do
possess knowledge whch you and 1 may not
posssess.

MR. DEPUTY-SPEAKER: The schedul-
¢d tribzs are not under discussion.

SHRIT P. K. DEO The District Councils
are specifically meant to safeguard the
wmnterests of the tribal people, according to
the Statement of Objects and Reasons. So
far as the scheduled tribe 1s concerned, it
has becn vaguely stated and not properly
defined. When Mr Dasaratha Deb spoke
about scheduled tribes, he being a schedul-
ed tribe himself, I personally feel that he
1 quite competent to safeguard his own
interests.

12.00 hrs.

In the Lok Sabha the Maharaja of Tri-
pura came 8s a Scheduled Tribe member
from Tripura. He is quite capable of
safeguarding his own interest. So, this
practice of avaling of the benefits reserved
for the Scheduled Tribes under the Constiu-
tion by people who are capable of looking
after themselves should be rejec’ed

MR. DEPUTY-SPEAKER : This Biil
is about the District Councils ~“in Manipur.
But he is supgesting that the prerogatives
of the Scheduled Tribes shouli be done away
with and he is bringing in the Maharaja of
Tripura. Ireally wonder how they are all
connected. ¥ am surprised that a senior
Member like him should bring in such
points.

SHRI P. K. DEO : They all comg under
the Dlstrict Councils.

., MR. DEPUTY-SPEAKER : 1 wonder
how the Maharajs of Tripura comies under
fhie District Councils. Please be relevant,
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SHRIP. K. DEO : So far as the
Scheduled Tribes are concerned, I wanta
categorical answar from the Minister. He
will remember that we had a discussion
some time back. .

MR. DEPUTY-SPEAKER : The*
Minister will not reply to the point about
Scheduled Tribes because that is not under
discussion.

SHRI P. K. DEO : This is primarily
meant for them.

MR. DEPUTY.-SPEAKER : The Bill Is
only about the District Councils for
Manipur.

SHR1 P. K. DEBO : Every other Mem-
ber has spoken about the Scheduled Tribes.

MR. DEPUTY-SPEAKER : Please be
relevant.
SHRI1 P. K. DEO So far as the

District Council 1s concened, more autono-
my should be given to that.

Here 1 want to submit that the age-
old custtm of jhumi cultivation is
denied to the pcople on the plea of
soil erosion, afforestation or denudation of
forest wealth. This is affecting the ecenomy
of the people. Thougn there is dearth of
land in the wvalley, on the hill slopes
cultivation can be allowed. So, the people
of thit area have to be given the assurance
that their age-old practice will be allowed.

Coming to nomination, ] am against
nomination as such. When the people
of that area are given the ppwer te select
their own represeniatives and to look
after their own alairs they should be
given full power and there should be no
provision for nomination even for the
district councils because that may be used
for partisan ends.

Finally, it is the respongibility of the
Centre to preserve the culture, the social
customs and the colowrful life of thege
tribal people. So, Government shouid take
necessary steps in that regerd.

SHRI A. KEVICHUSA (Nagal H
Mr. Deputy-Speaker, §ir, I am happy
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in the eastern region, apart from Assam,
Manwur should have been the first to gain
Statehood. While congratulating the Mani-
puris for achieving Statehood I want to say
“a few words The hon. Member from
Manipur repcatedly said that the Naga
inhabited areas of Manipur should not be
taken out of Manipur. The move to bring
together the continguous Naga-inhabited
areas into one unit is not a new one. The
agitation has been going on for over two
decades. In connection with this agitation
three Mao Nagas of Manipur were shot
dead by Manipur Rifles in 19¢9 and many
were put into prison.

I listened with interest to Shri Tombi
Singh when he said that the Nagas and the
Manipuris belonged to the same ethniwc
group. This realisation in itsell is a good
sign. But thz realisation has come only
alter the agitation started to tag the Naga
inhabited arcas with Nagaland.

Anyone going to Nagaland and Manipur
will bz struck by the cultural differences
that divide the two peoples. With e
passage of time [ d>y hope thit the d-fferen-
ces will becom: less sharp But unti] then
it would be folly to keep a people to be
pariners in a State azainst their wish.

Take the case of Assam. The State of
Assam, when formed, comprised of the
plains districts and the hill districts In
1957 Nagaland came out of Assam after
much blood had becn spilled. In 190a
Naga delezation cams to Delhi and on the
basis of a 16-point agreement, Statchool
was promised to Nagaland. One point in
the 16-point agreement of 1960 was thet
the ¢ratigasus Naga inhabited arcas should
be integrated into Nagaland. The Naga
people feel that. that part of the agreement
remains unfulfilled.

In 1966 the people of Mizoram rose in
armed royolt. This hastened ths concep-
tiont of the S$tate of Meghalaya and now
Mizorap will come out of Assam. s it
necessary to repeit the process tried in
Assam which ended in failure? Is it not
fime to learn from past experience ?

The Naga p:ogle have nothing against
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the people of Assam. The relationship
between the Nagas and their Ahom kings
had been cordial. Good neighbourliness
prevailed. The relationship between the
people of Assam and Nagaland became
somewhat strained only when they were
unequally yoked.

Manipur is a fabulously rich valley, [t
is a surplus arca, The Naga inhabited
areas form the deficit areas Manipur
stands to lose nothing by being shorn of
the poor and rugged hill arcas, The rela-
tionship between the hill people and the
valley people, if allowed a free natural
growth, will be cordial. Let Government
learn from past experience. Wise and
timely decision would have saved many a
precious life 1n Nagaland and Mizoram.

ot guTT AW (T9HF) ;. IYTeAE
waed, aige geeg gda o fordy & wer
wgfa oY Mra & a7 garr & @1 o5 Aar-
s TR TN 9T A AW X 7Y
Ty Y Arrg famdr § ol ary 9w
gAY 3w §¥C wT W@ ¥ YT @ &
R GFF R T @ TAw A
gAT 9w g 9w @ wmar § fE
qates § faaa W qgrdt oo § o
grarg Wga fifim sy ¥ @8 g«
faare &< arfe agr & St & sFgv feat
YA &Y FYTAT FT WIEAT AT AATT WY
WIEAT 7 I 1A 9

7 fadas & gaw) & sgraan  fr
#hrge & T gA-arfaat & oy e
F § | qgF AT 3T W FT U & HH
w17 ¥ wfuw =7 ¥ ufwr s & foqg
ST FT ATHHT F HTH} F ITHY ARG A
% foq o forer afewsl v frato fimm ar
W &1 gl ow fasr ofiest & famior
w1 qare §, & xuwr grw & @vne @
g1 3fe7 go aal *F s ® grvwr
s R weAr wrge o

¥ 3 o Jqurr 30 ¥ ag vy vy
fe @iy quw gandy g€ xe¥ ad
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w® Wy Iy o yr var § @ S osafer
mfunfey § 1 wrgwT oY feg emdd
aR AN fadw ww ¥ g W
g f o s uwr ow frewr gur
&w & | wgt T A W & W X
& 1 3% o T AT BT HYIY WY ATAAY
vk Ty 3 § a yow qforrr g g
fo v sl ) war SYANEY Y
WM § o fgr e awy € ar frolt
fea wrw awd 4 1w XA g o fow
T O ¥Y GIAX T FT A9 @ 4w w0
&1y §, IA% FAT CF TR § FSOTE0A

g

THY WETT ¥ A 8 qT AW ¥ gE
wrx &t fafe qard wf @ w23 A
gourer 2 ® wgr mar & fe afx fedr
fraffaa semer Y g0 ¥ fou wrg
dweT g7 wEATT ST §) U1 wfaErd
wears & @ A Ia% feg oF faerd
sl & gemT fW SRy e
gearaey afga gaRy quAr T g A=
qg geaTg o @ gt @ o famd
ST Ju% qW ¥ uw Ay | gEy A @
Fam T T A€ sarr & I
FETAEAT 1 ATT 23 X7 IT AT 2 F
wgr 7ar § e aft Qar awey ofuwz &Y
g ww de & @ fagrd ¥ Wy, g
Wiy & w_pA gra aifee fear g @
gwray fefea sdw grar 99 sToon & oY
warwg FFg G, AeTw ©Y IEd 7T ¥ AT
arlw &, 7 sRw ¥ faffaw & g,
#E7 4hAT | UF Mg IY B o @ }
fo @ fgr a ¥ swfavary swearT &Y
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TTHY wiww ¥ afew afierre T wgd
g v TN aw & N woAw
¥ sifiwre 3w swmew W TR &
v wfawrY v gt o gy wwar &)

§Te Y o oy gy wer agr § fw
uF I9 AT Ay & fawTe wfwre wv
weTrT 7Y ST a1 gy | guw §F A
yrar § fr aeEe oY ga¥ @Y Wi wr
¢ 7 vuredelty yonet w9 Wk 9 A
w3 Ed §, oy ag Wl § f wforge
U & o1 fRwrg w4 A oaggw &,
@ F AN W TG B qOE A
gfa & F141 ¥ grag @7 IRy § O
w7 w10 § fF g & faeTe ow @@
% a w1 afawrg w1 gwmE SEr
AT AT A T AT G, I QAT FA
vgafaarfraram g & 1 T avwm s
gfe a9 @ FE FY g & 6 wver
TIGRY VT | A aysaer ¥ ¢ Freromr
grr afz gak xig =viy & whoamw
WTAAT 8, IqF FTE FATY T ¥ o877 TG
& §, I9% aX A S §) aR_g { "ar
2 @ A raram g4y wrfegd fr o
gow faors & gre § W s afaeare
FT FEITT STAT ATE AT ST TR |

gra2s s g fe o fearmr
|ut 1 aqr faer ofcgs 949 #1 weew
g, gaa faar ofter A weegar &
ST g AT VT | T AT BT g N oy
<@t 7t §, g ¥ wrrw wgar g gt
#1 fro¥ gu & | 97t 9% a0 o ofeed)
w1 faatn sT @ § 1 & avwan § s faaw
qar & Tl W ofeeR #t awemar §
I/ wET AW Hx A W E
frater & foq gr o orfy & e Y
saraifa® ware) & aTy Y $ET Ay
§ &Y a7 AN IAT A 9T YT nAv §,
T AY gETAT wTAT Wl |

wt & 9% w6 T ¥ U U
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gl fad s 81 "t v @ § AR sANr
sfafafe wew, waw =), @g 7a),
g sawy & fawmfat & faorar)
Iud I’ gy wew ¥ wifer s
Afeq T o Y FT Fr AT ...

MR. DEPUTY-SPEAKER: What do y .u
want to say ? That Manipur should be
granted State-hood ? Why take so much
time ? What you want is being done,

st grwrr =wt . N grFan W
g sfew Raa Tfew o1 v [ go
HaY AERY & I ¥ 9r ¢

“As the House I1s aware, we have a
number of Union Territories In consi-
dering the grant of Statehood to any of
them, factors like area, population,
terran, level of economic development,
financial resources and security consi-
derations, if any, have to be carefully
gone into before any conclusions can be
reached. The question whether Mani-
pur could be made into a State has been
engaging our attention. It will take
some time for Government (o come to a
definite conclusion,™

#fgx oF qEdw usw § W FEt
qr @ qu visy &7 &9l fa¥ w &
att &7 g & 1 T o mfeeaw ¥ S
azt afa) &Y wasr @ &

MR. DEPUTY-SPEAKER: What do you
want to say ? 1 don’t really understand,
You want to say that Statehood should be
given to Manupur ?

ot g ami - gfx qgt @i &

MR. DEPUTY-SPEAKER: I am saying
that the Bill has been introduced for that
purpose. You need not take 50 much time
of the House for that purpoze.

st gmww wwi : 9zt aw fom
ofkedt &1 qurer §, ©ver A & Favry w3
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g S ETqd g wEAT WgAT
fr qatesr w1 oY agsdw & agl®
sYw wTHr @MT § R VST AR W
afr &7 ¢ § WX IAET €W AT W
@ ¢ foar @rar wrfgy o« o
st fogfy fafes @ o€ &, sae) 2@
gr agi ¥ &M &Y uer v g g
frgr w7 =gy |

gTost ¥ arg § wgn g fw faa
Ui &Y 1T A4 ITET eI ATHiNG
ferr &, A6 N7 g @y oW
Z 1

Wt Wnike wax (Wiaar) - #
wigFl wfes @wa 4@y A Wgar |
9 aFarat A nfogr &7 & faer afe
Frmio Fat ¥ @ & wiEr W6
gexfa, agr # Ay F @Y ¥ w6
THFT TSI 1 Fer a% 39 qfveqr ¥
fratn w1 qeaeg 2, & emA waar
fF guwT 3 z@ gwie A qfgEy 7
fonfor #7% a1 favig fyar & &t sw
g1sw fam w1 ggf s @ wonaw ¥
qarad, fasr ofrad st gfram @d
g Ffarft wwear B4Y §, gwdw &
qri gy § 1

g4l At ¥ #qR Sifews wigor ¥
geog fear @ 5 ofveg sgr o snfaw
wifaay ' awph, we, sfar 6
aaAifas atx g Iwwr frerg @), €
a7 -1 1 Ay it DamF FArgd
o fadza g fwan & € usgl H oo
Wt qaray Fiw w7 W@ §1 W IRy
fawr damal & T fear mr & wdf
vz qarad a0 g€ § A s e
Fare Yy dargd o w W wa
fawdy yordt ofeqd agf sarf ar @1 §1 qw
#aeg waw{ & o gwrad ww < §
Far wg7 § Fe fog wrI & 99 WY o7
wifgt g ww < &
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MR. DEPUTY.SPEAKER '@ Please
tefer to the Bill, not to Panchayats. You
are pointing out defects of the Panchayats,

off wrflew sax @ & fame &
AN X FE w9 I favw W
ote AT § (

¥ o sy deod afr gf g
e foe A wargaar A Y qf & o
qT ¥°% A ey wraAl & SrF ¥ A
@ 7 A & wwr, ¥ deard Sw ¥ Ay
®d §T A ¥3 ARG ¥ oo
faar aiea? a7 & @ ¢7% A ot 7R
s+ & % ®sfta maw Y 57 ofeasEl ax
F ¥ Fmyw # apdtar A oy
w3t aa # fF anfaw sfasy & deeor
2w F @ § fag, I fawre w@ &
fow, gAY gepfa, war, @Y a7 af
F 2gare w47 ¥ fom o A% deaor
% fan g7 wrefeet #1, v ofvwEy &1
famtor frar o7 g1 & v e frafor &
fare & wie @s oy Afea @
agar Az g fF 2w & fagslt cwoavy
N qeard K17 T R, I I Ag
|ud § 1 &7 wears 4Y A & e
Y famr o7 wgr & ot T 9 fRar war
g1 Aygady ufmy ¥apar P
geqrat ¥ oY glaa ff afzar g, ag 37
T ICFL

THE MINISTER OF STATE IN THE
NINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): I am grateful to the hon.
Members who have participated in this
debate, and if I may, I would like parti-
cularly to thank the two hon Members from
Manipur in this House for their contribu-
tions which reflected not only their intimate
knowledge of the situation in Manipur, of
the prob'ems of Manipur, of the history of
Manipur and of the aspirations of the
people of Manipur, but also if I may say
30, the lively concern for the part that
Manipur plays in the jarger comtext of
India. Tam grateful to them for having
balanced thése two factofs in their speechos,
which afe both, vital and intecselated,
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It is my privilege to come before this
House with the first of a series of measures
which will restructure the north-eastern
part of India. Manipur will become a State,
and so also Tripura and also Meghalays,
That is the intention, and along with that,
Mizoram will becom¢ a Union tetritory,
and NEFA which has been named Aruna-
chal Pradesh will become Union teritory.
These are changes which have great signi-
ficance not only for the north-eastern region
but for the whole country.

In effecting these changes, we have been
concious of the need to réspond in the
fullest measure to the hopes and aspira-
tions of the people inhabiting this region,
because the north-eastern part of India is
fascinating, colourful and is inhabited by
various communities which have their own
distinctive ways of life.

While responding to the aspirations of
the people for gieater powers, for State-
hood or for Union territory status, we have
also sought at the same time to see that
the minimum coordination necessary for
an intergrated development of the whole
region and for an integrated approach to
the security problems of the region should
not be lost sight of. All these provisions
will be included in other Bills which are to
come before this House.

Another factor which we have kept in
mind is the peculiarity of the problems
faced by individual units, because of the
variety of the ethnic and cultural and geog-
raphical composition of the north-eastern
part of the country.

One cannot just take a broad view and
leave it at that. One has to go into the
problems of each individual unit. The
process of consulation has been a long
one. We have consulted all the people of
this region, their representatives. I have
myself visited that area. The Prime Minis-
ter has met & number of delegations, both
in the region and in Delhi. We have made
every attempt to see that the final picture
that emerges has the sanction of the support
of the people of that region. While there
are always oertain matters in which there
may be differeaces of opinion amongst
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groups in the region, we have made an
effort to sce that the final solution meets
the criterion 1 submitted to the House
ea. lier, sa‘isfaction of the aspirations of
e pecple in conformity with the largest
good of the country.

In Manipur, the probiem can b2 sum-
med up in terms used by Shri Tombi Singh
and Shri Hackip. They represent, if 1 may
say so, in this House the valley and tribal
people of Manipur. They have been clec-
ted by the peopie of the wvalley and the
tribal people respectively and it has gives
me great satisfaction that both of them
have unreservedly  supported this measure.
Both of them huave reflected in their speech-
¢s the desire to bring the valicy people and
the hill people  together. 1 think this
House can give no better start  to this new
unit that we are going to create, the new
State of Manipur, than to underline and
emphasise the nced to promote harmony
amongst the various people inhabiting that
region.

It is a fact of history and gesgraphy
and the need of the times that as in the
whole of India we promote unity in the
midst of diversity so in the ncerth-cast re-
gion we must promote unity in the midst of
diversity. 1In each of these units, while we
provide for safcguarding of the natural
interests of the culture and the way of life
of the tribal peonle and others who need
protection, at the same  time, we promote
harmony and the attitude of living together
and working togethicr for the peop'e inha-
biting that region. That is why I derive
great satisfaction from the speeches of
these hon. friends.

Shri Dasaratha Deb,
not providing for
for Tripura. 1

My hon. friend,
asked me why we were
similar district councils
have gone into that mater, It is a fact
that in Tripura also there is a large tribal
population, I think 31.53 percent. The
only trouble is that it is scaltered. He
is  shaking his head. (Jmterruptions)
1 have got the details of each district. |
find that except in one district, the sub-
division of Amarpur, where out of a total
population of 56, 365, the Scheduled Tribe
population is 70 per cent, in all the others,
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it is below 50 per cent; in Sonamura it is
only 10.58 per cent; in Sadar, it is 20 per
cent: in Udaipur, it is 23 per cent, and so
on:in some a little less and in some a
little more.

SHRI DASARATHA D=B (Tripura
East) :  If the refugees continue to  scttle
there, and if you do not protect the tribals
now by scheduling that area, then, in
future, the pzreentagze will come dowa to
three, or two, and then nil.,

SHRI K.C. PANT : If the refercn:e
is to the present influx  of refugees, then, he

has the assurance of the Prim: Minister
and the Governme:nt that these refugees
will go back (o Bangla  Desh. | think

sceing the way in wheh the situation is
developng in Bangla Desh, he should have
some assurance that coaditions are bering
crecate] when the refugees will go back.

1 am not
have

SHRI DASARATHA DEB:
against the refugess. In fact, we
accepted many refugees in the earlier
period also. 1 onlv wanted to say thut
certain areas should bz scheduled wherz the
tribal people can live and where these
types of councils may be granted.

SHRI K. C. PANT : What he said
yesterday was about the district councils
for Tripura, and I went into that questions.
As I said, T am only poiating out the
diffizulty,  But I do agree that therc are
tribal people there, and the fifth schedule
will apply. Tt will apply to these tribal
people, and when the government of the
new State is formad, Government can take
measures and  will take measuzes, 1 hope,
with the support of Shri Dasaratha Dcb
and no doubi with his help.  For instance,
I may meantion that there could bhe a tribal
advisory council to advise on all matters
pertaining to the welfare and advancement
of Scheduled Tribes. That is part of the
fifth schedule, and under the fifth schedule
this can be done.  But because of the dis-
persed tribal population. it may be difficult
to repeat what has been donc in Manipur.
That is all I am saying. In Manipur, the
tribal popu’ation is 90 per cent in the hill
arcas. Here, even if one were to make a
district council for this one sub-division
which consists of -a tribal population of
70 per cent, it will only cater to a oy
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small part of the tota] tribal population
and will not really ssrve the purpose which
Shri Deb has ia mind. I am npt unmind-
ful of what he said. I do agree that this
problem needs consideration., We hawve
paid attention to it, but I canpot provide
the same remedy for Tripura as for
Manipur.

There has been some reference to no-
mination, 1 think the best thing is to
take it up when we come to clause-by-¢lause
consideration.

Shri Basumatari has spoken with great
feeling. He 183 one of the senior tribal
Members, if I may say so, in the House,
and he has seen in the last so many Yyears
the steps taken 1o protect the interests
of the tribal people, and he is also cons-
cious, as I am, that still much more needs
to be done. Both these seatiments were
reflected in his speech.

Only one point I would like to take
up, and that is, he said that nominations
are being made to iniroduce elements
which would safeguard the interests of
the platns. That is not the intention.
T would like to assure him that the only
idea behind the nmominations is that these
Scheduled Tribes who are numerically
week or who are small in number and who
form pockets in larger Scheduled Tribe
populations, may not get elected to the
district council, and therefore, these
numerically weak tribal groups also may
have a chance to get representation in the
district councils. This is the idea behind
the nominations.

Shri Tombi Singh has made a speech
which covers all the important aspects of
this Bill. 1 do not waat to comment on
it in detail because it deserves to be con-
sidered in its entirety by the whole House
and every Member. Thére is really
nothing I can add to it or inprove upon
it He referred to the unity In variety
which has characterised this§ country. He
has referred to its cultural unity and also
to the fact that in spite of so many
differences we w34 8 country have been
ope and that oncness has extended to
arsas fike Magipu . He hay pleaded, that
we should nmot aqmise doubls about the
bagic unity of the country. I think the
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House will appreciate €hit sentiment and
agree with him eatirely.

He has also referred to the number of
districts, as did some other Mamber ; 1,
think Mr. Haokip referred to it. We are
providing for six districts. This may
appear large but the intention behind it
is to give a district or provide for a dis-
trict for each big tribal group so that ali
of them can have a sense of identity with
that district. This again is an effort to
respond to the aspirations of the tribal
people there, to the different groups as
far as possible.  But there hasto be a -
balance between the size and the popula-
tion of a district and the satisfaction of

the spirations. You cannot havas, for
instance, in a small are a with a small
population 10 or 20 districts.  This is an

attempt to balance these two factors and
I think Mr. Haokip will support it.

Shri Tombi Singh referred tc the
attempts of China and Pakistan to foment
trouble in this region. The house is
aware of whatever China and Pakistan
may have been attempting to do there,
But T think the House is also confident
of the basic identity of the people, identi-
fication of the people of that region with
the rest of the country. There is that
basic sense of identification. In spite of
occasional differences among themselves,
between them and us —these are not con-
fined to the north-eastern region, in whole
country we have differences between the
Centre and the States or between one State
and another—this should not Wil or lead
anyene into a wrong kind of thihking that
there is lack of identification of the people
in that region with the rest of the country.
} had been there and I have met their
representatives. We have in you, Sir, one
of the finest representatives of that
region, if I may say so and the
patriotic sentiments of the peaple there,
the.r desire not only to develop them.
selves but to ocatribute to the development
of the country is yomething which strengthen
one's faith in the futiare of this cbuntry and
therefore I am quite confident that Pakistan
or anyothér hostile country which secks
to foment trouble in that region is dese
tined to disappointment. That s al}
can say.
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So far as Shri Banerjee’s a performnce
(is concerned, it was a fine impromptu
performance. I was waiting for him to
shed some light on the details of the Bill.

+ SHRI 8. M. BANERIJEE
ported it.

: 1 sup-

SHRI K. C. PANT : That is wh¥ I
am thanking you ; I was coming to that, I
thank you very much for the support you
gave to the Bill.

Shri Haokip referred to some of the
reasons that have held up the progress of
the tribal areas, in particular to the fact
that the Union Territories Act, 1963, did
not give enough power to the State, to
the tribal people, to the the Hill Areas
Committee etc., for eff:cting sufficient
progress. This problem has been dealt
with, and the Northeastern Reginn Re-
organisation Bill which I have introduced
will bring the State of Manipur into being,
if the House approves of it, and this takes
care of the point raised by him, which
was also referred to by Shri Verma.

There is only one point which I would
like very briefly to refer to. Shri P K.
Deo refesred to jhuming. 1 do not quite
understand that because that has been
provided for in the Bill already. So, 1
do not really know why he referred to
vhat.

In the end, I would like to refer briefly
to the specech of Shri Kevichusa who
talked of Naga integration. [ would only
plead with him and other friends who talk
of the integration of the Naga area, that
this is a moment of joy and fulfilment
for the people of Manipur, so let us not
do or say anything in this House which
deracts from the sense of satisfaction,
from the sense of joy and happiness which
they are bound to feel when the new
State comes into being. And it is in this
spirit that 1 would like to plead with him
and others, who have brought in this idea
of taking away a part of Manipur and
attaching it to Nagaland, at this juncture,
when Manipur has become a State, {o
understand and reafise the feelings of the
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people of Manipur and not to mise
this issue at all which will only create
difficulties.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill to provide for the estab-
lishment of District Councils in the
Hill Areas in the Union territory of
Manipur, be taken into consideration.”

The motion was adopied.

MR. DEPUTY-SPEAKER It was
announced here that at 12.45 some state-
ments were to be made by Ministers. 1
have received the following intimation
from the Deputy Chief Whip of the ruling
party that due to certain unaveidable
reasons, Shri Fakruddin Ali Ahmed,
Minister of Agriculture, would not be
making the statement on sugar today as

earlior intimated. He would make the
statement only on Monaday the I3th
December, 1971.

Shri Sethi.
12.42 hrs.

STATEMENT Re: AVAILABILITY
OF KEROSENE OIL

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
With the substantial improvement in the
availablity position of kerosene oil. State
Governments were intimated in May 1970
that Statewise allocations have been given up
and the o1l companies have instructed to
meet the requitements of this product in
full, in accordance with the actual materiali-
sation of demand which is subject to sharp
seasonal fluctuations. It has been possible
to maintain this position all along except
for local shortages, arising from factors
beyond our control such as breaches of rail
tracks owing to floods etc,

Even though the heavy influx
refugees from Bangla Desh generated a
heavy demand for kerosene oil as also for
many other commodities, wé were not only
able to satisfactorily meet this demand but
also to  progressively btild up the inven
tories. The Hon'ble Members will appre-
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